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NEW DELHI

Original Application No. 606/2O18

' L That I am the Chief Secretary, Government of

Arunachal Pradesh, in the above-captioned matter and I

am fully conversant with the facts and circumstances of

the case and am duly competent to file the present

Short Affidavit.

2. That, I have read the contents, and I submit that the

,-".w(*,=*r*;"o., 

stated in this Affidavit are true to the best of mv
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E NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

IN THE MATTER OF: -

COMPLIANCE OF MUNICIPAL SOLID WASTE MANAGEMENT
RULES,

2016 AND OTHER ENVIRONMENTAL ISSUES

SHORT AFFIDAVIT ON BEHALF OF STATE OF

ARUNACHAL PRADESH.

I, Shri Manish Kumar Gupta, Chief Secretary, Government of

Arunachal Pradesh, being well conversant with the fact of the

case in my official capacity and being competent to swear this

affidavit on behalf of State of Arunachal Pradesh, do hereby

solemnly affirm and state as under: -
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available by the concerned Departments.

3. That the present affidavit is in furtherance of the

progress report dated 08'02.2025 filed by the State of

Arunachal Pradesh. The contents of the progress report

dated 08.02.2025 are true and was prepared under the

instructions of the Deponent. The contents of the same

are not repeated for the sake of brevity and it is prayed

that the contents of the progress report dated

08.02.2025 are read as a part of this short atfidavit.

4. That the said matter was heard on 13.02.2025. It is

submitted that the Government of Arunachal Pradesh

has approved the allocation of funds amounting to

Rs.2OO,OO,OO,OOOl- (Rupees Two Hundred Crores)

during the financial year 2024-25) on 24-07.2024 for

the exclusive purpose of creation and management of

Solid & Liquid Waste Processing facilities in compliance

with the order issued by this Hon'ble Tribunal. A true

copy of the letter daled 24.07.2024 is annexed herewith

as Annexure A.

5. That it is submitted that the Ring Fenced Account has

been created at the State Bank of India (SBI) Account

i\ r / No. 437978L3475 (Annexure-B) on 06'02.2025 and a
\\ I I
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um of Rs. 2OO,OO,OO,OOO/- (Rupees Two Hundred

6

Crores) has already been deposited on t8.02.2025

(Annexure-C) and the said amount shall be operated

as per directions of the Chief Secretary, who is also the

Chairman of Environmental Monitoring Committee

exclusively for the purpose of creation of solid & liquid

waste processing facilities, setting up of STPs and

FSSTPs to eliminate the existing gap in solid and liquid

waste management facilities in the state.

That in order to obtain factual data, a study was

sanctioned by the answering respondent and the work

awarded to one GTRE GREEN PVT. LTD after observing

all necessary codal formalities whereby Quantification &

Characterization of Legacy Waste was assessed for 15

towns by experts conducted in Phase-I Study. Further,

study under Phase-II is currently being undertaken for

remaining 12 towns (Annexure-D)' Agreement may be

seen at Annexure-E.

That it is submitted that the directions issued by this

Hon'ble Tribunal for Legacy Waste remediation stand

complied within major towns, namely Ziro, Pasighat,

Itanagar and Naharlagun, whereas the process is

currently in progress for Aalo. It is submitted that the
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undertaken as per the data provided by the said report

to be submitted by GTRE GREEN PVT. LTD.

That with regard to liquid waste, the State High

Powered Committee (SHPC) has approved detailed

project reports (DPR) for the implementation of Used

Water Management projects in 27 urban towns with a

total project cost of t 167.99 crore including Rs. 113'75

crore CAPEX and Rs. 54.24 qore OPEX. The said DPRS

are currently under examination for accord of technical

sanction for onward floating of tenders by March'2025.

It is pertinent to mention that FSTP at Itanagar (0.1

MLD capacity) is presently operational. Septage

Treatment Plant (0.04 MLD capacity) for the cluster of

towns i.e., Namsai, Roing & Tezu is operational.

Johkasou STP in upstream of Yagamso River (0.2

MLD capacity) is operational.

Further, the STPS at Pasighat (4 MLD) and

Naharlagun (3 MLD) is targeted to be completed by

31.03.202s.

r;nacfliil 
r

r'?t

1026



5
o\

o
*

e

Projects

State Hi

tailed Project Reports for Used Water Treatment

for 27 towns has also been approved by the

gh Powered Committee.

10. The documents substantiating the aforementioned

averments are already on record in the progress report

dated 08.02.2025.

q. - JS-"-.-

vE Rr FrcArro N : - 
r r r nra - c h i er secreta rv. o"r" r" #"i]'rini"'t}:l|::*'I, Shri Manish Kumar Gupta, Chief Secretary,

DEPONENT

Arunachal Pradesh, the deponent above-named do hereby

verify and declare that the facts stated in the above affidavit

from para no.1 to 10 are true to best my knowledge and

belief .

Verified at on tnls ,tltf day of Februa ry 2025.
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Annexure-A 
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Annexure-B 
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Annexure-C 
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Annexure-D 
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Annexure-E 
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Annexure-E 
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